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(Authoritative English text of this Department Notification No. GAD-C-D(6)-6/2025
dated 17-11-2025 as required under clause (3) of article 348 of the Constitution of
India)

Government of Himachal Pradesh
General Administration Department,

(Parliamentary Affairs Department)

NOTIFICATION

No. GAD-C-D(6)-6/2025 Dated Shimla-171002 17" November, 2025

In exercise of the powers conferred by section 15 read with
section 14 of the Salaries and Allowances of Ministers (Himachal Pradesh) Act, 2000
(Act No 11 of 2000), the Governor, Himachal Pradesh is pleased to make the following
rules further to amend the Himachal Pradesh Ministers Travelling Allowance Rules,
2000, notified vide this Department Notification No. GAD-C(PA)4(D)-21/88 dated
31.10.2000 and published in the Rajpatra, Himachal Pradesh (Extra-Ordinary) dated
18.11.2000, namely:-

Short title. 1.  These rules may be called the Himachal Pradesh
Ministers Travelling Allowance (Amendment)
Rules, 2025.

Amendment of rule 4. 2. In rule4 of the Himachal Pradesh Ministers

Travelling Allowance Rules, 2000 (hereinafter
referred to us the "said rules"), in sub-rule (1), in
clause (a), for the word "eighteen", the word
"twenty five" shall be substituted.

Amendment of rule 7. 3. In rule 7 of the said rules, for the words "one
thousand eight hundred", the words "two thousand
five hundred" shall be substituted.

By Order

Secretary (GAD) to the
Government of Himachal Pradesh.
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No. GAD-C-D(6)-6/2025 Dated Shimla-171002 17™ November, 2025
Copy forwarded for information and necessary action to:-

1.

Nk

*®

All the ACS/Pr. Secretaries/Secretaries to the Government of Himachal Pradesh.
Shimla-171002.

The DLR-cum-Dy. Secretary (Law) to the Govt. of HP, Shimla-171002.

The Secretary to the Governor, Himachal Pradesh, Raj Bhawan, Shimla-171002.
The Secretary, HP Vidhan Sabha, Shimla-171004.

The Private Secretaries to Chief Minister/Ministers, Himachal Pradesh, Shimla-
171002.

The Private Secretaries to Speaker and Deputy Speaker, Himachal Pradesh,
Shimla-171004.

The Sr. Deputy Accountant General (A&E), Himachal Pradesh, Shimla-171003
The Controller, Printing & Stationery, H.P. Shimia-171005.

The Finance Department, H.P. Government Secretaries.

Joint Secretary (GAD) to the
Government of Himachal Pradesh.



